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FINAL ORDER NOs-70166-70172 / 2019

Per: Archana Wadhwa

Learned Advocate appearing for the appellants submits
that the Commissioner (Appeals) has passed an ex-partee
impugned order, though, he fairly agrees that number of
dates for hearing were fixed by the Appellate Authority but
the same could not be attended by the appellants on
compelling reasons. As such, he prays that the impugned

order be set aside and the matter be referred back to the
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Commissioner (Appeals), inasmuch as, the disputed issue
stands decided in their favour by the precedent decisions of

the Tribunal.

2. By not appreciating the conduct of the assessee in not
causing appearances before Commissioner (Appeals) on
various dates, so fixed by them, we are of the view that in the
interest of justice the appellant should be afforded another

opportunity.

3. Accordingly, we set aside the impugned order and
remand all the matters to Commissioner (Appeals) for
decision on merits, after affording an effective opportunity to
them. Needless to say that the appellants would cooperate

with the Appellate Authority and would not seek unnecessary

adjournments.
4. In above terms, all the appeals are allowed by way of
remand.
(Dictated in Court)
(Anil G. Shakkarwar) (Archana Wadhwa)

Member (Technical) Member (Judicial)
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